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(a) whether it is a fact that orders 
iiavp since been issued on the remain-

■ jug recommendations of Shankar Com­
mittee regarding the service condi­
tion?; of Industrial and non-Industrial 
employees;

the Government of Mysore over the 
transfer of administrative control of 
the Kolar gold fieldi to the Central 
Government; and

(b) if so, the details thereof?

( 1)) if so, what are those vetom- 
mendations; and \

(c l when the orders w ere issued’

The Deputy Minister In the Mtnb- 
try of Finance (Shrl B. R, Bhatfat);
(a) and (b). No, Sir. The mattar is 
still under negotiation with the Gov­
ernment of Mysore.

The Minister of State in the Minis­
try of Defence (Shri tUsrhnnuii- 
aiah); (a) and (h). Orders in respect 
of one of the four remaining recom­
mendations o! the Shankar Commit­
tee have since been issued. The 
Committee had recommended that 
after completion of three years’ ser­
vice an industrial employee whether 
temporary or permanent should be en­
titled to three months’ notice of dis- 
tharfie or pay in lieu if such a notice 
o f discharge cannot bt given. Govern­
ment have agreed to giving three 
months’ notice or pay in lieu thereof 
to permanent industrial employees 
only. Under the existing orders, tem­
porary industrial employees wha have 
Tendered more than ten years' service 
continue to be entitled to three 
months' notice of termination of ser-

<c) n t h  August, m 2 .

Kolir Cold Fields

f 3hTl Basnmatari:
Shr) D. C. Sharnut:
Shrl Blshanchander Seth:

J Shrl Oamestiwar Tantlt;
' Shri BJiagrvat Jha Axad. 

Shrl Bhftkt Darshan:
Shri Raghnnath Singh:
Shri Bibhntl Mishra:

Wtn the Minister of Finance be 
pleased to etate:

(a) whether any settlement as to 
the terms and conditions and other 
arrangements has been reached with

New Priie Bonds Scheme

f  Shrl Bishanchander Seth:
I Shrl Basumatarl;
I Dr. P. N, Khan:
I Shri Sntwdh Ransda:

Shri S C. Samanta:
I Shri Shree Narayan Das:
I Shrl P. C Borw>ali:

Shri Bameshwar TMtla:
Shri Hem BaJ;

L Shri P. Kunhan;

Will the Minister of Finance be 
pleased to stafe:

(a) whether it is a fact that Gov­
ernment are considering a new Prize 
Bonds Scheme which carries a pie- 
mium also;

(b) if so, when it is likely to be 
introduced;

(c) how far tiie new scheme will 
be more useful than the present one;

(d) whether there is also a proposal 
to stop the present quarterly draws; 
and

(e) if so, how this change will bene­
fit Government?

The Deputy Minister in the Minis­
try of Pinance (Sitrimatl Tarkeshwarl 
Sinha): (a) to <c). After considering 
the recommendation.'! made by the
C o m m it t e e  a p p o in te d  b y  t h e  Nqi t i ^nal
Savings Central Advisory Boar'i. ten­
tative decisions have been tnlct'n on 
the new Prize Bonds Scheme which is 
expected to be introduced with effect 
from 1st January, I9S3. It is not u^ual
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to details of the n ev  Kheme
before its formal Bnnounccraent.

(d) No Sir.

(e) Doc9 not arise.
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Instltatloiu of K»:i0iial Importance

* m .  Sbrl I>. C. Sharma: Will th« 
Minister of EdacaiToQ be pleased tn 
state the progress made so far in dec­
laring the Gurukul Kangri and Jam)a 
Mlllia Islamia as insti^Jtcs of national 
importance?

The Minister e( Edueailtm (Dr. K. 
1j. Stirimali): In exercise of the 
powers conferred by Section 3 of tiif 
University Grants Commission Act. 
1956 (3 of 1956), the Central Govern­
ment, on the advice of the Com miss job 
have, by notilicattons dated the 19tl> 
June, 1962, declared that the JamI*
M illie Islaittia, N ew Oelhi and t-^e
Gurukul a Kangri Vishwavidyalaya, 
Hardwar. which are institutions tor 
higher education, shall be deemed to 
be Universities for the purposes of 
the said Act.
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